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(2010) 12 KL CK 0176

In the High Court Of Kerala

Case No : Writ Petition (C) No. 36982 of 2010 (W)

Niya Joy APPELLANT

Vs

State of Kerala and Others RESPONDENT

Date of Decision : 10-12-2010

Acts Referred:

Citation : (2010) 12 KL CK 0176

Hon'ble Judges : Antony Dominic, J

Bench : Single Bench

Advocate : K.P. Rajeevan, for the Appellant; No appearance, for the Respondent

Final Decision : Dismissed

Judgement

Antony Dominic, J.—Petitioner participated in the item, ''Light Music'' in the Sub
District Kerala School Kalolsavam held during 2010-11. She got only second prize
and ''A'' Grade. Though appeal was filed by her that was rejected by Ext.P2 order.
It is challenging the same, this writ petition has been filed.

2. The contention of the counsel is that, among the three judges, the first two
judges had given higher marks and the third judge awarded lower marks. It is
stated that, it is because of the partiality shown by the third judge, that the
Petitioner happened to lose the first prize.

3. The learned Government pleader on instruction submitted that, the first prize
winner got 258 marks and that the three judges awarded 86, 85 and 87 marks
respectively. It is in so far as the Petitioner is concerned, it is stated that she got
251 marks and that the marks awarded were 85, 80 and 86 respectively. Thus it
is obvious that, the third judge did not show any partiality against the Petitioner
as alleged by her. In that view of the matter, there is no basis in the grievance
raised.

Writ petition fails and the same is dismissed.
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